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PROF, MADHU DANDAVATE x I

want-to know whether it is a true report , |

as reflected in thls repost or whether jt is
a CIA report. We would like to know'
that,

(Interruptions)

SHRI C. MADHAV REDDI : Let
them say whether what has appeared in
the Press, is correct or not.

(Intereuptions)

SHRI BASUDEB ACHARIA :
Government has not contradicted it,

(Interruptians)

SHRiI ‘B.K. GADHVI :
sgain like to further explain that hon.

Members have not yet seen the repart,

which is just now Jaid on.the Table of the
Houge, Therefore, how you presume that
there was a leakage ?

(Interruptions)

SHRI V. KISHORE CHANDRA 8.
DEO® : Mr. Chairman, it appeared ig the
Press five days before, mot today or
yesterday. In the absence of any contra-
diction of the Government, we bave to

presume that.

MR, CHAIRMAN : Regarding this
issue, the Government has clearly stated
that the Government has nothing tq do
with it and if you are still aggrieved, then
give proper notice in the proper from for
proper relief and we wili look into that,

(Interruptions)

SHR1 DINESH GOSWAMI : I am
aot on the point .of lcakage. If it is not
by the Goverament, it has been leaked by
the Commission. It is either the Goyern.
ment or the Commission. After gll, there
is no third source, But I am on 2 diffe-
rent point. The House is to be adjourned
day sefter tomorrow. Before that we
would llke to get some copies of the
report for the Mombers, at least for the
parties.

MR; CHAIRMAN : I have alregdy
told, you that there s no scope for any
on this and the Govemmept

will come out with the statement and if

I would

-
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you still fec! that there fs any infi
ment of any rule, you give notice and {
can be looked into.., (!nferwpﬂom)
Goveroment will’ take bbe of wﬁd &oh
have stated.

( Inrerru;g.nom}

MR. BK. GADHV] ; If you age
insisting for the copies ol" the report, then
the same will be supplied (o all the’
Members.

(Interruptions)

SHRI BASUBEB ACHARIA : By
tomorrow.

17.15 brs.
[English]

DISCUSSION RE. RECENT CASES”
OF ALLEGED VIOLATION OF
FOREIGN EXCHANGE REGULA-
TION ACT BY CERTAIN INDIW.-
DUALS AND COMPANIES

MR. CHAIRMAN : Prof. Madhu*
Dandavate to raise a discussion on the
recent cases of alleged violation of the
Foreign Exchange Regulation Act...

DR, .
(Sambalpur)

KRUPnSI\IpHU BHOI
On a point of order...

MR. CHAIRMAN : Does your point
of order relate to the discussion under
Rule 193 ? And under what rule ?

DR. KRUPASINDHU BHOI :
point of order is...(Interruptions)**

My

MR. CHAIRMAN : There is no
point of order; it does not go into the

recprd.

(Interruptions)

SHRI SHANTARAM NAIK (Pansji):
I would like to know what is tho time
allotted for this discussion,

**Not recorded:
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PROF. MADHU DANDAVYATE
-{Rajapur) : Leave it to thé chair and the
conventions of the House......

(Interruptions)

__ MR, CHAIRMAN : 'The iimé allotted
for this discussion fs two hours.

4

, ,.SHR] SHANTARAM NAIK : It
- cannot be allotted,., (Interruptions),

. MR..CHAIRMAN : No intterrup-
‘ tions, let the discussions go on.

" “PROF. MADHU DANDAVATE :
"Mr. Chairman, Sir, I rise fo raise the
Qigcussion on the recent cases of atleged
“violation of the Foreign Exchange Act by
. Gertain individuals and compaoies and the

action taken by thé Government in the
" watter,

At the very outset, let me make it

‘ty clear that if I raise the question
* violatiogs, it is not merely from
moral and \cBel considerations, the .FE‘RA
violations a ' resulting in a serious
impact on th, ' SSOROMY of thq country
.and that is the r. 8500 why in the interest
of nation’s econom_ ¥? I wish fo raise this

question.

Sir, it 1s directly
resources of the countr Y
FERA violations is that
are beiog deposited in the ©
side India, To give a simple
the Intermational Monetary »
already concluded that about »
crores have been deposited in the
banks alope. The former Finaace Min ster
has confirmed this. 1n one of the repott
that was laid on the Table. of the House
by the Finance Minister on the black
money accummulation by th: Indian
Institute: of Public Fioaace aad, Policy,
this House has beea told officially that
exttuding ‘-smuggling, about Rs. 38000
crorés have been: generated as black
‘money.- That is the latest figure of black
money amassed in this. country. . Since
this deposit of ‘money in the foreign
sountties vielating FERA .has actually
taken sway the funds that arg., required
for &t developmental-activities gad since,
the generation of black money $3 49 such_
an oxtent which is partly due to FERA

explicr.
of FERA

related to the

Jarge amounts
ountries out
illustration,
Yund has
Rs. 1332

The result of '

Swiss
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vidlations, we find that there is an infla
tiopary pressure on our econothy, and

“thierefore, the questios of FERA' vlokatios

is dot only & moral and tise fegal questios
‘bat'it 14 the'question that' dfreotly affect
thé €conomy of the country,

Sir, I wotild like to draw the attentio;

"of the House, through you, &

happened on 313t March, 1987 when |
initiated d discussion oo Pairfax’Hi'anticf
pation of the report which was laiFéa th
“Table of the Housé today. Whed ¥ initit
ted ‘the discussion oh 318t March, - 198
with (h¢ permissioh of tite'Speaker, ¥ ma

certain observations and I gave 'eeﬂli
quotations from certaii journafs. F

instance, extensively d& report frém th

‘Sunday of 29th March. 1987 was’ quote*

In that certain Information was sought
be g;ven through that despatch regardi-
FERA violations by Ajitabh ' Bacha
Certain names were mentioned; of cour:
the entire report was quite a big one;
not merely talked about the FERA" viol
tions, it also talked about the: ‘forei
assets of Ajitabh Bachan and on that !
acsion after I completed the speéch, ahi
some time with the permission of the Sii
aker, Shri Amitabh Bachan, who was |
en a Member of Parliament, gavé person:
explanation. Since what he said isa p'
and parcel of the proceedings of the Ho
of 31st March, 1987. 1 am fullfy within
rights to quote what was said by way
explanation, because that is related to
question of EFRA violations and also
the foreign assets. On that occasion, {
Amitabh Bachan, a former Membe:
this House said and I am quoting from
proceedings of the 31st March, 1987 :

“These reports by the press
malicious. They have been
oted to defame me and if I 1
use some verbal jargon, they
verbal Callisthenics with reel
garlic from every pore-—i
stink.”

Sir. In the course of discussions |
will try to find but what stinks ‘and’
will be able to find out and lechte
identify the' source of stinking also
>ply, wanted to remind this House al
?fe statthédt vhat Was'mude f this Hy.
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Sir, when I made certain comments and
observations, some commented that Prof,
Madhu Dandavate faux pas on the basis
of contradiction by one Member about the
statement that I have made. Ultimately,
it was the question of one Member's state.
ment against another Member’s statement,
I have no disrespect for any member. But
ultimately the fact emerged and it did
emerge. Corroborative evidence is avai-
lable; authentic documents are available.
Those documents which were expected,
they are available. I will not quote merely
something that appear in the Press but
something that is officially known, authen-
tically known and I will also rely upon the
statements made by certain spokesmen of
the Government so that there will be no
quarrel in the House as to whether it is
raliable or oot,

Sir, I have already sent to the Speaker,
when I submitted a privilege notice against
Mr. Amitabh Bachchan, a facsimile of a
document of ownership of a 5-room apart-
ment owned by Ajitabh Bachchan in
a building at Rue Chemin des Vandres, 27
Mauntre ux, Switzeriand, My pronoun-
ciation might be wrong because I do not
know the Victorian English. But, of cou-
rse. the substance is quite all right. This
document was submitted and I deliberately
avoided sending clippings from the news-
papers. L tried to obtain the ortginal copy
and [ have aiready sent the original copy
of that particular document. Document
with seal of the Registrar of Property
Revenue Havy, Switzerland shows that
the apartment is purchased on 3rd April,
1986. It is mentioned in the document
which is alrcady submitted to the Speaker.
The document is 1n his possession. He
might oot have accepted my notice for the
privilege motion but he has accepted the
document. It is in his possession and on
my enquiring about it, I found that the
document is still with him. One good
thing about our Lok Sabbha Secretariat is
that even tbe potices given some 14 years
back, if you require for reference you can
always get them. They are always avai-
jable. That is the efficiency of the Lok
Sabha Secretariat. I only hope that this
efficiency of the Lok Sabha Secretariat

shouid also percolate down to the Govern-
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ment 80 that the Government may also
become efficient.

Shri Ajitabh Bachchan was at that
time resident of India for the purposes of
Foreign Exchange Regulation Act. In
1986 for the tax purposes the value of
that apartment or the property was Rs. 48
lakhs, Later on it is estimated that the
real evaluation went to the order of about
Rs. 65 lakhs to Rs. 80 lakhs. Now, this
is the question of the foreign exchange
that is involved in this particular operation,
i.e. owning of a 5-room apartment in Swit.
zerland, Sir, 1 wtsh to point out to you
agaln that those documents have come.
They have been published also elsewhere
in Switzeriand.” It has been published
here also. It has not been contradicted.
I submitted a copy of this document to
the Speaker.

Now, on the context of this particular
document, I tried to judge the personal
explanation that was given by my friend,
Mr. Amitabh Bachchan, in this House
when he happened to be a Member of
Parliament. Of course, for various emba-
rrassments he found it not convenient to
continue as a Member of this House and
he resigned. Everybody has the fre<dom.
According to the Constitution there is the
freedom of mobility in the country. One
can travel from one end to the other.
That freedom is the fundamental right
and of course he can go anywhere. But
anyway I want to go on record that those
people challenged the truthfulness of my
statement given in this House and ridiculed
me that Dgndavate tried to make certain
comments which proved to be wrong. It
was considered wrong only on the basis of
a statement by Ajitabh’s brother. But
Sir, untruth does not hide itself for a long
time. Truth is so piercing. Similarly,
untruth is equally plercing that it comes
even out of iron curtains. It has come
out. Sir, I want togo on record that
the explanation that was offered of Ajitabh
about his forelgn assets has to be taken
note of. The entire report that had appe-
red in the press and in the journal was
contradicted. Their contradiction about
the foreign assots also has to be taken
note of,
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Which are the voilations that are 80.

glaringly committed ? The first one is Sec-
tion 8 of FERA. He acquired foreign
exchange when he is a resident of lndia,
That was his first FERA violation. Second
is the violation of Section 9 of FERA,
Though a resident of India, he made pay-
ment to outsiders without the permission
of the Reserve Bank of India. And the
third one is the volation of omne seection
25 of FERA, whereby he acquired
immovale property outside the country
without the permission of the Reserve
Bank of India,

He committed so many violations.
Probably, he is pluralistic in concept. He
does not want to commit only a siongle
violation. He wants multidimension to
his violations of FERA, and he committed
all the violations of FERA that were avai-
lable to him in acquiring the ownership of
the five-room apartment. And I am sure
since these documents bave come out,
Government, upto this stage has not come
out with any statement pointing out to
this House or taking the people into con-
fidence as to what exactly has happened.

I would like to know whetber certain
steps that were inevitable, have
been taken by the Government or pot.
Have the proceedings been initiated against
Ajitabh under Section 50 of FERA, 1973 7
If he were to be puaished under this sec-
tion, he would be liable to pay a penalty
of Rs, 2,5 croses.

PROF. N. G. RANGA : Very shoc-
king.

PROF. MADHU DANDAVATE:
Very shocking, That was my reaction
too. Rs. 2.5 crores ! Prof, Rangaji, you
and I count population only in crores and
not money; Has Ajitabh been prosecuted
under Section 56 of FERA 1973 and whe-
ther the Director of Enforcement has been
asked to file a complaint before First
Class Magistrate at Delhi under Section
61(ii) of FERA ? Under this section, he
,would be liable to imprisonment for seven
years. I am, of course, not saying that
there is going to be imprisonment. I am
not even sure whether prosecution will be
launched, If prosecution were to be laun.
ghed, this is golng to be the punishment.
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Has Ajitabh been asked to dispose of
his apartment at market price-I as repeat
at market price —and the proceeds remitted
to the Indian Government ?

Will the Government direct the Rese-
rve Bank of India to have a resale or tra-
nsfer of the assets of Ajitabh till the pro-
ceedings are concluded ?

Sir, morally and legally and in terms
of justice, I think, such a step is nece-
ssary. So, I would like to ask the hon.
Mioister whethersuch a step is taken,

I would like to mention on¢ more
thing. Whenever this type of violations
take place and whepever any citizen is
found to have indulged in certain anti-
social  activities which are likely to
bring down the prestige and dignity of the
nat{on. it has been an accepted norm in a
democratic society that there is a cance-
llation of his passport. Sir, there are
certain smugglers whose passports have
been cancelled. There are certain cfimi-
nals whose passports have been cancelled.
There are certain persons who escaped
from the jail and who got a background
history of smuggling expertise, with repea-
ted acts of smuggling. Their passports
too are cancelled. I would like to know
whether in this particular case, the pass-
port of Mr. Ajitabh has actua’ly been
cancelled or not. I would like to point
out to you and through you to the House
another activity which has to be probed
into, i.e. the Containers berthing at the
Kandla Port in Gujarat are Pandora’s
boxes which if opened a lot of truth will
come out. It may reveal that the Gove-
roment of India has been playing the role
of a petty broker providing Soviet Union
with sophisticated equipment that it cannot
procure on its own from Western coun-
tries, This is no aspersion on Soviet
Russia at all, because they placed certain
orders, Therefore, T would like to know
whether this aspect has been examined—
the activities of two industrial units IPCA
laboratories and INDSU Pvt. Ltd. run by
Ajitabh Bachchan in the Kandla Free Trade
Zone. The need to be thoroughly inqui-
red into, When you try to inquire into
the activities of this particular Limited
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‘Gompany-INDSU Pvt, Ltd. run by
Ajitabh Bachchan, you will find that lot
of irregularities will be detected and !ot of
FERA violations also can be found out.

17.31 hrs.

[MR.
in the Chair]

DEPUTY SPEAKER

Mr. Deputy Speaker, nearly Rs. 40
crores were invested. Sir, is the Industry
Minister giving something ?

AN HON. MEMBER : He is more
interested about the Half-an-Hour
Discussion.

MR. DEPUTY SPEAKER : Whatever
you are submitting, I will definitely pass
‘on to him. Don’t worry.

PROF. MADHU DANDAVATE :
Bir, he is a great veteran. I have great
wrespect for him, I thought, on the spot,
the 18 giving some thing.

Nearly Rs, 40 crores were invested
in two companies in detergent manu-
facturing units in the Zone following
réequest for large gquant.ties of the product
by Soviet Russia. The orders did not
come and the buildings, plant and
machines some of which were imported
with bhard currency remain completely
f@fle. I would like the hon. Minister to
inquire into all these aspects because they
are capable of a great mischief and un-
fortunately our prestige with the friendly
‘country like Soviet Russia may suffffer.
I to not want that to happen. So in the
“fisterest of friendly relationsh p and our
ptestige, that particular aspect has to be
guarded.

Then Sir, throughout the episode,
if you go through all the interviews, I
would advice our friend Shri Amitabh
Bachchaa not to give interviews to various
journals. He is a very fine artiste. I have
' a great respect for him. But, Sir, because
of lack of adequate knowledge of legal
picoties, sometimes he goes on making
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statoments and then starts thinking after
the statements are made and as g gesult
of that, he comes into lot of legal gompli-
cations. Very innocently on a number of
occasions he has publicly said that . <] am
a great supporter of the Prime Minister.
Everything that I do, I do for his prestige
and I am fully suppozting him and I ghall
not do any thing that wiil bring my Prime
Mipister into jeopardy.”” He has been
talking on that lines. But thereby also,
he unnecessarily puts Prime Minister into
trouble. Because people sometimes feel
that since he has been so stoutly saying
everything in the pname of the Prime
Minister and his association with the'
Prime Minister, unfortunately, sometimes
publicly the whole thing gets itself transs
ferred to the Prime Minister. So, he need
pot do such thiogs be¢cause he is a cleah
Prime  Minister. Therefore .nobody
expects. Therefore, 1 woud advise hir
even when he has gone out of Lok Sab .
to keep Prime Minister to himself ; he can
defend himself very well, But - anfor-
tunately sometimes the loose atement
that he makes unnecessarily tr joq 40 get
the Prime Minister involved § ; gome of
the affairs. For instance, ' ;o0 are a
number of interviews. An i ,eq0.0n was
created that Ajitabh trie' § 5 escape
FERA provisions by claimir o ypay he is an
NRI—Non Resident Indie 5 Ope does not
know why such controvr ,.g.5 are allowed
to be cr“ted. Wheney e¢r such controver-
sies come up at least 0 Fcial spokeman of
the Goverament shoW' { clarify the position'
of the Goverament # g that also prevents
any trouble for Ajit abh or his brother,

Has the Fins.nce Ministry examined
this aspect? T'nen there is one more
aspect, & very important one. Ajitab
Bachchan was refused residence-permit on
‘moral grounds’ in Geneva. It has already
appeared in papers of that country and
India also. The hecading was : ‘“Ajitabh
refused residence—permit in -Geneva on
moral grounds.” Ajitabh was refused resi-
dence—permit on moral groonds op
account of involvement in various finan-
cial scandals.

Ganeva Rolice Chief Bernard ‘Ziqler
«ha¢ already announced:ia Geneva, It has
appeared in the papers there and it has
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been reproduced in Indian papers that
thisthas been done. What is the present
posttion ? ’

MR. DEPUTY SPEAKER : When you
are mentioping about Ajitabh regarding
FERA violation, you have a right,.....
(Interruptions)

PROF. MADHU DANDAVATE * So
far I have not done that,

MR. DEPUTY SPEAKER : When
you are speaking about Amitabh Bachchan,
as far as possible, you try not to use his
name,

PROF. MADHU DANDAVATE:
Why I would strictly follow, not only as
far as possible. Whenever I have to quote
bim, I will only quote what has not been
challenged. So, whenever I quote him,
T would only quote the authentic version.
{(Interruptions)

SHRI SHANTARAM NAIK : I have
got a point of order under rule 376. He
may make as many allegations as he wants
against Ajitabh Bachchan or Amitabh
Bachchan I bhave no concern The only
thing T would Iike to know with respect
to cach of these allegations is whether a
notice under rule 353 has been given to
the Speaker. Unless a mnotice under 353
with respect to each allegation is given he
capnot do it, (Interruptions)

PROF, MADHU DANDAVATE:
This is an elementary thing. I bave done
everything before hand. I had sent a
letter...... (Interruptions)

SHRI SHANTARAM NAIK : What
is your ruling ?

KUMARI MAMATA BANERJEE:
You give your ruling.

MR.DUPTY SPEAKER : He bhas
already got his permission. He has written
a letter, without writting letter he cannot
do it. (Interruptions)

PROF. MADHU DANDAVATE: 1
have a letter with me. He can see me in
my chamber,..,.. (Interruptions)

Let us come to the autbentic version,
not hearsay. The former Finance Minister
bad already written a letter to the Prime
Minister. He has also ‘very fortuitoushy:
replied to his letter and officlal staterment”
has also clarified the position. V.P. Simgh-
wrote to the Prime Minister demanding.
a through probe into Ajitabhj’s assets. I
would like to know that as reported in the
Press. I do not rely on that; I would
only like to know has the Prime Ministes:
already informed that the probe has been
initiated ? Because at other place—I
cannot say, Rajya Sabha, because Mr.
Somnath Chatterjee will object—so, I said,
at other place, the Minister has already
said that an enquiry is golng on. See¢ing
that authentic version, we would like to
know, as a result of that enquiry
to which a reference has been made
by the spokesman of the government
at other place, whether the work of thé
enguiry has been completed ; and we ar¢
very much interested in knowing what
exactly the findings of the enquiry are
about which the government spokesman
has officially sald something. )

Connected with that the question is
with regard to various individuals and
companies. The Speaker bas obliged us
by broad-basing the motion rather than
restricting it only to one individual, He
realised that there is a variety of people
in the country and companies who aré
also involved in the FERA violation,
Therefore, we, the opposition members,
accepted the proposal that instead of
making only Ajitabh Bachchan the base of
the motion here we would like to take all
individuals and companies who are
connected with FERA violation. There-
fore, one more indwidual [ would like to
mention to which I had referred in my
letter to the Speaker. There are no defa-
matory remarks, For instance, as far as
Win Chadha is concerned, he 1s the
central figure in the FERA violation. Now
since even the Government has accepted
that he is wanted,—I am not defaming him
—my information is from the Government,
because the Government has told us
publicly that they want Mr. Wia Chadha,
Thev want hitn to be sent from the United
States of America to India, they want to
prosecute him and they want to get infor-
mation. He is & very resourceful man, Tn
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fact, if he had a Government of bis own,
he weuld have been the Minister of
Human Resources. He had lot of
resources.

MR, DEPUTY SPEARER : There is
no use, Professor, for human resources.
Information is necessary.

PROF. MADHU DANDAVATE:
That is a part of it.

SHRI SOMNATH CHATTERIEE:
Make him the Information and Broad-
casting Minister.

PROF, MADHU DANDAVATE:
And, therefore, as far as Win Chadha is
concerned, it s strange, it is a great refle-
ction on our Government and our country
as a whole, that the person who has
played a pivotal role and against whom
the Government has made allegations and
the Government is demanding that he
should be brought to the country, if he is
not well he should be medically examined
go that in a mentally fit form he can be
imported to India. All that has been said.
So, actually he is the culprit according to
the version of the Government. But [ am
surprised that after so many FERA vio-
lations, how he has been able to go out,

SHRI SOMNATH CHATTERIJEE :
Allowed to go out.

PROF. MADHU DANDAVATE
Because, on all the counts it is established
that if anyone is the major beneficiary in
this Bofors deal, 1t is Win Chadha. He is
on the wanted list. Of course, I want to
supplement; there might be others
also,

SHRI SOMNATH CHATTERIEE :
He is a small fry.

PROF. MADHU DANDAVATE :
Now, he firstly escapes, he goes to the
Consul, he tries to get the document
signed and he runs away from our Consul,
from our Embassy and they are not able
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to trace bim, This is our efficiency, But
as far as Win Chadha is concerned, my
friend Mr. Jaipal Reddy has initiated a
very interesting controversy about him.
One does not know what is his status,
whether he is Indian, whether he isa
Non-Residential Indian, or whether he is
a Red Indian; one does not know what is
his status at all.

SHRI SOMNATH CHATTERIEE :

But he seems to win with this Govern.
ment,

PROF, MADHU DANDAVATE :
That is right., But one status is, that he
is a great manipulator, and as a result of
that he bas been able to manipulate things
inside the country and outside the
country, He has been able to keep all the
evidence out of the purview of the
Goveroment and also the purview of the
various commissions that will investigate
the matter.

Now, closely allied with this is
another individual. His name is Lalit
Thapar involved again in Bofors. And I
think he is gullty of so many FERA vio-
lations and again, I am not defaming him,
because he himsell has made a public
statement because he thought that he will
get ammesty, And he already admitted 11
crimes which he has committed out of 15
of which he was alleged. He has made a
public statement and he has made it
before the Government. Who is L.M,
Thapar ? L.M. Thapar is the Chairman
of Greeves Cotton whose house book I
have in my possession.

SHRI SOMNATH CHATTERIJEE :
President of the Doon School Society.

PROF. MADHU DANDAVATE :
That is the cultural background.

L.M. Thapar is a concessionaire,
distributor for ‘Saab-Scania AB' which
supplied tow trucks for the Bofors 135
mm FH-77B Howitzer according to an in-
house booklet of the Greeves Gruop of
companies. This is mentioned. So, there
is no defamation, A photostat copy of
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the book is already availgble, With me
the original is available.

Saab.Scania has been sub-contracted
by Bofors to manufacture the tow trucks.
That is, the trucks on which the Howitzer
guns are fixed, so it has to be of a parti-
colar dimension, measurement and all
that. Perhaps Mr. Indrajit Gupta will be
able to give more details.

Sir, Thapar through his company
Greeves Cotton, is the biggest arms
dealer., According to Company’s official
book Greeves Cotton represents 42
defence manufacturers as their distribu-
tors,

According to informed sources over
the last four years Rs. 14000 crore worth
defence equipment is bought and 75 per
cent of deals involved were transacted
through Thapar, who has been involving
himself into so many FERA violations.

I will' give you a concrete instance.
Thapar has direct access to persons in
high offices. 1 am not mentloning any
names. I will Jeave it to your imagination.
(Interruptions) CBI was tipped off by the
Economic Intelligence Bureau and in raid
on Thapar in March 1987 documents about
Bofors deal were found. Thapar is the
link through whom Befors pay-offs were
paid in Swiss Bank accounts, Can they
give us the details ?

The Tdw trucks brought by Befors
from Saab Scania was over-valued by
more than Rs. 100 crores and the balance
of the excess amount was siphoned off by
Thapar outside India. I: is a clear breach
of FERA. Thapar was arrested and relea-
sed on bail despite his pleading guity to
fifteen out of the eighteen charges—I am
sorry not eleven out of fiftecn, it {s fifteen
out of ecighteen, Sir, this factual error
might be permitted, I am correcting that-
pleading guilty to fifteen out of the eighteen
charges made by the Enforcement Direct-
orate. The cases seem to b¢ shelved mow.
We would like to know that has happened
He has himself admitted fifteen out of the
eighteen charges, We would hke to know
what has happened,

SHRI SOMNATH CHATTERJEE
(Bolpur) : .They are closing the factories
and closing the cases.

MR. DEPUTY-SPEAKER : Prof.,
bow much time do you require ?

PROF. MADHU DANDAVATE : Sir,
I will take a few minutes.

I would like to know what action has
been taken, for Instance about Win
Chadda. Then Vijaya Mallya, Chairman
United Beweries —again officially it bas
been announced by the Government that
they were found quilty. statements have
come and the Government has admitted.
I would like to know what steps have
been taken. Government have admitted:
So. no defamation. They bave violated
FERA. We would like to know what has
happened ? Then, Sahu Jain Limited—
there are documonts, telex meassages—I
would like to know what has happened.
Then, Reliance as well as Bombay dyeing-
civil war in the capitalist world—I would
like to know what has happened about
both these partners of civil war {n the
capitalist world. What has been done ?

Sir, I do not want to refer, but unfort-
unately, our Railway Minister was subject
to a question and answer here and Shri
Brahma Dutt, famous about the Fairfex
episode.

SHRI SOMNATH CHATTERJEE
(Bolpur) : Notorious

PROF. MADHU DANDAVATE :
Not notorious. He gave a very well brief
observatlon over here. For instance, he
himself admitted while reply going to Mr.
Jaipal Reddy that no doubt violation of
FERA has taken place. But if I would have
violated FERA, then they would have said
Dandavate has violated FERA and we
have taken action against him. But they
said, ‘yes; FERA is violated’ But, he has
taken a liberal view. That is the exact
answer. He has taken a liberal view, I .
bhave nothing against him. These were the
thing which bave come out on the foor
of the House and I would like to know
what is going to happen about it. Al
these loopholes are there. In all these
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loopholes unfortunately, the image of the
Government is gettiog tarnished and be-
cause of the stupid interviews of some of
the people who are involved in this,they are
also trying to drag the Prime Minister say-
ing that *we are the strong supporters of
the Prime Minister’. T would like to use
this floor to make an appeal to Amitabh
Bachchan, wherever you want to go, you
can go alone along wi'h your brother, but
whén the sinking ship goes down, for
God’s sake don’t take along with' you
others because it will be a proposition and
a problem for them,

Now Sir, in the context of all these
FERA violations like "'Companies and
Individuals. to which T have made “a con-
crete reference without making any defa-
matory remark--I would like to know
from the hon. Minister for Finance and
the Minister of State for Finance, will you
consider this aspect in consultation w:tEl
the Minister for TnduStries, because he
knows what is happening in thé industrial
world, he 'will be able to give you the in-
ner picture of the outer world and with
the help of the Industries Ministry, Home
Ministry, Finance Ministry, will you be
able to prepare a new blue print of the
FERA as it is, which is being violated

There are certain loopholes and they
are taking advantage of these loopholes
and as a result of that a number of FERA
violators are going scot-free. If it was only
a moral crime, we would not have worried
about it because each one has the right
to go down the immoral path. But when
that immorality affects the nation’s econo-
my and its resources are drained out,
what is to be made available for the
development of the economy of the coun-
try is lying somewhere else in the foreign
banks., And when certain amouot of black-
money is generated by continuous violat-
ion of FERA there is an inflationary pres-
sure on our economy and as a result of
that there is price rise and the common
man is affected. That is why, we are so
much concerned about the FERA violat-
jons. Therefore, various questions which
are posed to the Finance Minister, I hope,
frankly he will come forward with his inter-
pretation and explanation regarding this
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FERA violation, I hope and trust that he
will reveal more and conceal the least.
Some thing he has to conceal—reveal more
and conceal the least so that in the in-
terest of the nation's economy we will
know what is the picture. If they try to
take firm action against FERA violators,
like one man lhe ennre House will sland
behmd the ﬁrm actlon that is taken agal-
nst FERA violators, who have created
heaven for smugglers, heaven for anti-
social elements,  heaven for holding of
elcctlons in rh's ‘country and T think, the
snuauon will bc sncd

[Translation]

SHRI SHYAM LAL YADAV (Vara-
nasi) Mr, Deputy Speaker, Sir, so far
as 'the discussion msed by Dandavate
Sahab is ‘concerned, in my view, there are
no two opinions that accumulation of

black money or depositing money aborad .

need to be checked, From the statistics
presented whether of I.M.F, or of the re-
port tabled, it is not clear how much
money is involved and what efforts have
been made to brlng it out, The Govern-
menl has tned many times to bring such
money out by gmng incentives to the peo-
ple and by issuing bonds but all in vain.
Out of the money being spent on the
deveiopmem of the cuuntry, some portion
of it goes the other way. there is no doubt
about it, but the Governmcnl is 'makmg
eﬁ'ons to check it. Today (hls is not the
quesuon whether Government is making
efforts or not. The question is what are
the ways which an be adopted and what
are the people who can be pinpointed to
blame the Government or to give it a bad
pamne. The attention of Shri Madhu
Dandavate has gone towards that side, but
if Government takes any step against his
own colleagues then the whole party
stands up to support them. During 'the
raid conducted against the owner of the
biggest Indian newspaper, many incrimi-
nating documents were found, and when
the Director started proceedings against
him, many big people came forward in
support of him but Madhuji did not ask
what steps have been taken against him,
He has not referred to that case even once,
I think the Government will specity the in
criminating documents found during the
raid, the explanation given by him to the
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Directorate of Enforcement, charge finally
framed and the steps being taken against
him. No reference has been made in this
connection because Danpdavateji is his
supporter and a critic of the Government.
In order to save that man they are ready
to go to any cxtent at the cost of all mor-
als and ideals,

SHRI RAJ KUMAR RAI :
a good thing.

He may do

SHRI SHYAM LAL YADAV: He
was also there, he should bave told what
aclion is being taken agémst Him,

SHRIMATI VIDYAVATI CHATUR-
VEDI Those who themselves ]we 1|:| glass

of olhers

SHRI SHYAM LAL YADAV : He
was called before the Directorate of
Enforcem:nt several times. They are
ready to support and praise him sying that
no one else is a bigeer patriot and a
bigger sympathiser of democracy than hia,
I want to say Prof. Dandavate has raised
this debate out of a political motive to
create an atmosphere against the Govern-
ment. I think he will not succeed. The
Government’s line of action is quite clear
and its integrity is beyond doubt.

There is another peraon who is a great
Swami, a Jet Swami and friend of Mr.
Khashog, a big bus:uessman Dunng
raid on his premises many docu-
ments were found. He was called by the
Directorate of Enforcement, a colleague
of Dandavateji, who is a Chief Minister
of a State goes there to have his darshan
on the day of ccl]pse All the members of
the opposition as well as of the Govern-
ment are ever ready to seek his blessings,
It requires an explanation as to why these
people go there to seek blessings and are
interesfed in ha\rang photograph with him
for displaying in the newspapers, when he
is being proceeded against both by the
Government and the Directorate of
Eﬁfo’rcémcnt 1 want to koow the morality
and the pamonsm on the basis of which
he is talklng about wofatlon of forelgn
cxchange rcgulatmns‘ He must 100k into
that side alsé

AGRAHAYANA 18,1909 (SAKA)

_ his time.

Violation of FERA 358

Sir, the people sitting in our oppostion
have dsveloped a  habit of opposing
Governmcnt on every mattcr._ Whatevcr
has. been said here about Amitabh Bach-
chan and Ajl!abh Bachchan has already
appeared in the newspapers and has
already been discussed in the H_ous_?,
Many statements have been made and the
Government has announced in clear terms
that (he whole episode is being enquired
into. It is but natural that it takes time
to enqmrc into such matters. Itis not
s0 that such an inquiry can be made
lnstanlly In his State of Karnataka
when allegauons of COl’rl.lpllOl:l were ]evel-
led against the Government, they went on
setting up Com_nﬁissious one aiter the
other, as if it was a Government of Com-
missions. When allegations were levelled
against the Chief Minisier in the neighb-
ouring State and in one suit of corruption
the High Court passed strictures against
him and the members of his family then he
also set up a Commission to inquire inlo
all the cases since 1947. While sitting in
the Government these people are doing
such things, about which we know that
nothing will be achieved thereby and such
a type of inquiry will never be completed.
It is not known as to why he wants to
raise such matters in this House when he
fully knows that no purpose is going to be
served by raising such issues.

All of you are aware that cases relat=
ing to accumlation of money in foreign
countries cannot be inv:stigated easily.
Prof. Madhu Dandavate has a good
knowledge of Switzerland’s law. It is
totally uncertain as to what type of help
of information could be had from Switzer-
land in this regard. The laws of Switzer-

land are  before us. Therefore,
I do not think that the enquiry is
being  deliberately delayed, because

it is but natural that such an enquiry
will take time. There is not laxity on the
part of the Government in it. Our
Government is fully vigilant and efficient.
Prof. Madhu Dandavate is an experienced
person. He has the experience as to how
much efficient was the Government during
S I do not want to say anything
about that. I can say this much that
the case of Win Chaddha is under con-
sideration in the Delhi High Court. But
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Dandavateji did not refer to this. Heis
also aware that when a case is sub-judice
it cannot be taken up in this House.
Now it depends'on the court of law as to
what decision it gives, He has not asked
to get Shri Win Chaddha medically

examined. Therefore, 1 am of
the view that there s no laxity
on the part of the Government

in this case. Ido not think any delay
is being caused in the enquiry. The Gove-
rnment does every thing after considering
all the aspects, When somebody {s sitting
in the U. S. A, it has to be thought how
any action can be taken against him. He
has also asked how was he able to go to
U. S. A. I would like to ask bim asto
how Dr. Subramanium Swamy was able to
go abroad during emergency. Despite all
the rules and regulations in our country
the criminals are daily coming in and going
out of this country. Though the Army
and Polioe are there to check them yet
they are able to take advantage. It is
because there is democracy in our couatry
and everybody enjoys its benefits. Some
people take advantage of it and go abroad.
Therefore, there is no question of levelling
allegations against anybody. The system
of our country is such that thesreis no
scope for any doubt.

He is annoyed as to why any person
makes a statment in suppart of the Prime
Minister. Somehow or the other you
people try to drag the name of the Prime
Minister and level allegations against him.
They do not bother to know about the
arrest of the people who violate FERA.
They simply want to take political advan-
tage out of it and are trying to find out
some pretext to blame the Government
and the Prime Minister. Apart from this
they bave no other interest, He has him-
self stated that action is being taken agai-
nst. Shri Thapar. When this case is
sub judice how the Government can inter-
vene in it. I bave read in the newspapers
that action is being taken against all those
persons who have been referred to by
him, The laws of our country are not
such that if a person makes a confession
be will be given pupishment instantly.
Even after a confession has been made the
case Is tried in & court of law and finaily
@ jugement is givep before any punishment
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can be awarded, It takes 20 to 30 years
to decide certain cases. It it only for this
the Government is organising Lok Adalats.
Therefore, efforts must be made how to
expedite these cases in the courts, I sm
of the view that there is no laxity on the
part of the Government. it is definite
that there are some loopholes in the
FERA. It is because of those loopholes
that people indulge in unlawfal activities.
It is, therefore, essential that these laws
should be amended with a view to remo-
ving these loopholes in the law.

He has made a mention of the hon.
Minister of Railways. This issue has
already been discussed inthe House and
a reply has already been given. It has
also been made clear that he is in no way
at fault on any count. He immediately
tendered his resignation, The Goveroment
settled the case finally after taking the
view whatever admissible under the law,
A discussion on this issue has already
taken place in the other House. Hence,
there was no need of rasing this issue in
the House now. This was not at alla
live case. He talks of these things only
for a political gain.

Sis, I take this opportunity to say that
the opposition parties are interested in
taking action against people violating the
FERA. The Government is all along
taking action against such offenders. But
it may not be proper to give a bad name
to a person all of a sudden and create a
poisonqus atmosphere 1a which justice
cannot be done to him. Amitabh Bachchan
is a top class artist not only in India but
also in the whole world. Crores of young-
men become anxious to have a sight of
him, It will not be justified if any atmos-
phere is created against such a top class
artist, Under these ciscumstances you
people levelled wrong, meaningless and
baseless allegations against him. He was
totally disturbed by these allegations and
resigned the membership of the House. It
does not behove you people. Otherwise,
there was no other reason for which he
should have resigoed. In order to prove
his morality be resigned. He did not care
for your allegation. In this way he dis-
played 8 high ideal which is praiseworthy,
There was nothing to say against him. It
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Is only for political rivairy' that you say
these things against a top artist of his
status, It is improper and indecent.
Nobody in the country" will support this
issue, Today wherever be goes thousand
of youtbs run afier hm. He is an attra-
ction, a matinee idol. All the cinema
stars 10 South India have joined Govern-
ments, All the tax cases and other mone-
tary issues against them haye been stalled.
The Government is lenient towards them,
because they are in power, They were
cinema stars yesterday but today they bave
come to power. The fact remains that
the Government is frightened. it is beca-
use they are non-congress men and belong
to opposition. The Government has ado-
pted a lenient view in taking action agai-
nst them., The Government should clarify
position in this regard. Enquiry should
also be held against those einema stars
who are enjoying power and crealing
disiurbances day in and day out. The
Government should give an assurance that
the flaws in the rules will be removed at
the esrliest so that in future no such atmo-
sphere is created against pcople who are
getting up industires according to rules,
This will go against the country and creale
an ill-feeling against them. Unboecessarily
we should not condemn those people who
are not members of this Houss aad who
are unable to clanfy their position. The
action being taken agaiost them in the
does not bear court anmy fruit because
they come out successful by presenung
their stand in the court.

With these words 1 am of the view
that there was no justification in the reso-
lution brought forwarded by Prof. Madhu
Dandavate and whatever he has said 1s
unnecessary,

(English]

SHRI SOMNATH CHATTERIJEE (Bol-
pur) : Mr. Deputy Speker, Sir, the impor-
tance of the subject of discussion raised
by Prof. Dandavate canoot be disputed,
The Foreign Exchange Regulation Act is
a very important piece of legislation in
our country and if we look at the Pream-
ble of the Act, the latest Act of 1973, it
shows that it had been framed primarily
for the purpose of conservation of foreign
exchange resources of the country and
proper utilisation thereof In the interest

of the economic development of the coun-
try. Therefore, it bas a direct relation-
ship with our economic situation and eco*
nomic development. Sir, there is po
dispute either, Itake it that it applics,
because the law says so, to all citizens in
India as well as abroad. Therefore, their
activities abroad come very much within
the purview of this legislation. Sir, there
15 also po dispute that there are largescale
violations of this law in this country and
it is now being stated by the Government
that there are various lacunae and loop-
holes supposedly in this Act which require
to be plugged and that the Government is
supposedly thinking on that line. But the
biggest lacuna and loophole that exists in
this Act is that the power of enforcement
is given to persons who are or whose
cohorts are the greatest beneficiaries of
this system and they utilise these loopholes
for their own purposes, both personal and
official.

Sir, there has been in thi country a
deceleration in most of the fields of human
life and endeavour, but we have built op
an imposing record of huge black money
being generated year after year and this
paral el economy has become more power-
ful than what the regular economy should
be. And, Sir, we are rearing and propping
up this economy, sustained by internal
black money and external accumulation of
funds and resources which should be avai-
lable in this country for the development
of this coutry and for welfare activities.
And, Sir, the days have come, it scems,
that holding a Swiss account, an account
in a Swiss bank, 18 a status symbol to
some of these people. (Interruptions) Sir,
with the narrowminded and partisan atti-
tude that they have, what is lacking is the
sincere political and administrative will
with personalised politics ruling in this
country  Sir, it is the nexus with and the
proximity to the person which decides
whether administrative and statatory legal
action should be taken agdinst certain
individuals who are sought to be guilty of
vioiation of this law. That is why we
bave to raise this topic, this discussion, in
this Hobse to tell the Goveroment to take
actions against almost self-confessed viola-
tors of FERA, those who are tendering
apology to the Government on the basiy
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Sir, Mr, Yadav referred to certain
recent cases of alleged violation of this
lew. - Nobody, I am sure, on this side
will support any one in this country who
is found to bave violated the foreign
exchange regulations, whoever it may be
in this country. But the objections have
been taken, very interesting proximity as
to the attempt that was made to scuttle a
patticular organ and at the same time
starting all sorts of prosccutions, Why
dido’t you do it earlier ? Nobody will
support anybody who is violating the law.

The hon. Member has also referred to
onc Swami., We have seen pictures of **
Teday you have suddenly found fault
with bim. I am not holding any brief for
this Swami. If be is guilty of violation
of this law, then how is he out of the
bars ? why have you not taken action
against him so long ? And tlien, a' very
interesting proposition like Subfambnfdth
Swamy who had found out way to go out
of the country, similarfy; Win Chddha has
been able to go out of the country, hds
been made, A very sigolflcant 'sidh-latity !

_ PROF. MADHU DANDAVATE :
Thaok God, they do not refer t6' Subhadh
Bose going out of the country.

SHRI SOMNATH CHATTERIJEE:
1 disagree with Madhuji when he says that
Win Chadha is the biggest beneficiary. No.
He wast a'small fry in the Bofors scandal.
‘The real bencficiaries are going scot free,
in the country. What we find today in
this country is that there is black money
geiore. There is accumulation to the
extent of as much as'Rs. 12,000 crores of
blackmoney ever year, in our economy,
Abhd that we have numerous clandestine
transaction in foreign exchange. And the
shuation has become this that we bhave to
Gepelid for raising our resources, on the
commbn pedple and to tax the poor people
for the purpose of raising resources for
mibetiog 'expenses on account of drought,
oth., when monies belonging to this coun-
try-chrned by the people of this couatry

" Expunjed és Srdited 69 the CHIT:
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& 1M siffily abtowd il fofefil GRS
€1, Br the reéoVery of which, this Gt
rifhiedt i% ot taking #ny detion wiktvo-
évét. Sir, it seslbs to sbme people eVEFY-
g fOrcigd sttmds tb Be covéted W5l
thielr stafus deblends updn forkigh cBnfiets
t6h of elery sort, both intéknkl &od
éxverfial,

The hon. Member, Mr. Yadav has
said, well there is supposed to be politics
in it. Politics bas to be there, How can
you avoid it ? Who are the bencficiaries
of all theses scandals in this country ?
The Government today is now synony-
mdus with scandals, Bofors scandal, Sub-
marines scandal. Now, up till today, we
do not khow, when there is a case of
admitted bribe given it is admitted that
commission was given in the case of
Bofors deal, and the Government seems
to be knowing it, There was a strange
spettacle of admitted bribe given like
Bofors confabulating with our Prime Mini-
ster who are alleged to be suspected to
bave something to do with this and the
people of this country do not know, what
has transpired them and even those people
who have admittedly given bribe come
all the way from Germanry and are given
VIP treatment security is provided to.
them. They do not meet the Press, And
when they do meet our Committee, they
do not tell, what this committee has been
set up to find out and when this sort of
spectacle is going on, would the people
not ask any question ? What else is this
if not politice, Mr. Yadayv ?

Befors and Submarines scandals both
deal with FERA violations. If any Indian
has takem money, necessarily he has
committed violations of FERA. If an
NRI has taken any money and has uiilised
if §ii condéction with ddybody in this codn-

y thén there is vidlation of FERA.
Whét' stepk  are béibg' takeén ? So' fot ad
sévétdl diliet dealibigs aré concérned, théy
aré cdnllly ot evefy day and s midhy
bavé bétn namiéd by Prof. Dindavite
althady. This coimtry ié' kept in dark and
this law is képt in cold stordge ahd pie-
ténéé of présécttiénk and' ptétents’ of
abildh 1) beidf’ ritéd, ard’ the okl
iféed iy vl sHowe add o60ifod* cotadd.
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out of it. The country is not taken into
confidence; Parliament is not taken into
confidence, That is why, we are firmly
convinced that this law is being misutilised
for the purpose of giving protection to
their own people, people who have nexus
with this ruling party in this country.

PROF. N. G. RANGA : Ruling party
is everywhere.

SHRI SOMNATH CHATTERJEE :
You admit your own. then we will look
after ourselves,

PROF. N, G. RANGA : Don’t blame
the ruling party. Everywhere there is
ruling party.

PROF. MADHU DANDAVATE : It
is a global phenomenon.

PROF., N. G. RANGA : See your
skeletons in the cupboard also. Don’t talk
about ruling paity,

PROF, MADHU DANDAVATE :
You can check my account with anybody.

PROF. N. G. RANGA : Don’t throw
mud on everybody,

Mr. DEPUTY SPEAKER : Try to be
_brief.

SHRI SOMNATH CHATTERIJEE :
There is no other speaker today. There
are two very well-known cinema houses
in this country, Metro Cinema House in
Calcutta and Bembay—1I have written . to
the hon. Finance Minister. This matter
has come up in the House in the past.
Assurances were given by the former Minpi-
ster here. There are allegations and
under-hand dealings in violation of  the
Foreign Exchange Regulation Act. No
action is being taken. We are giv.ng infor.
mation. Openly transactions are taking
place without permission of Reserve Bank
of India. when Mr. Advanl was the Infor-
mation and Broadcasting Minister, he said
he wrote to Prof, Hiren Mukherjee that
there was a clear case of violation of the
Forecign Exchange Regulation Act. and

- under the carpet.

-am looking into it.

steps are being taken. But he cecases to
be a Minister and everything has-been put
Today the employees
of the metro cinema houses in Calcutta
and Bombay do not know their future.
They are threatening to close the cinema
Houses. These foreign exchange mani-
pu'ators and operators want to build up
multistorey after puiling down the cingma
houses and when we write to the hon.
Minister, the usual reply comes that *I
I am having the
matter examined”’. On August 24, 1987,
Mr. Narayan Datt Tiwari who bas signi-
ficantly absented himself sp that he does
not have to answer this important discu-
ssion. This is a concrete instance I am
giving. S

Mr. Thapar’s name has been mentio-
ned already as an agent of STC. It was
replied on the floor of the other House
that there was no agency involved of Mr.
Thapar in the matter of transaction of
STC. There Is a complaint lodged by the
Foreign Exchange authorities. Enforce-
ment Directorate started departmental
proccedings against them, 1 would like
to know what has happened to that, beca-
use months have passed. Nothing has
come out in the newspapers.

This was issued by the Foreign Ex-
change Directorate against the Thapars,
Febf_ugry, 1987 but till now we do not
kniqw what has come out of this prosecut-
ion.

So far as Mr. Ajitab Bachchan is con-
cerned, I am not going into the facts which
are given, But the point is that, where is
he now ?

PROF, MADHU DANDAVATE : He
is.in doldrums !

SHRI SOMNATH CHATTERIJEE : If
he isin Montreaux, from the reports that
I find in the newspapers, there is action
taken against him, prosecution against him.
Is any attempt being made to bring him
here ? Have you approached, the swiss
authorities for his. extradition if. he is -
avoiding the Indian laws and Indian courts?
Nothing has happened, What about his
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passport ? 1 alco repea! that question.
What bave you done to his passport ?
Have you impounded that passport, can-
celled that passport ? 1t was stated that
the Prime Minister has direct.d inquiry to
be started against Mr, Ajitabh Bachchan in
July, 1987. We are in the middle of Decem-
ber now, We would like to know what
has happened, Which court or authority
is holding an inquiry ? Under what char-
ges 7 For violation of which law 7 Merely
saying an inquiry has started against him
is not sufficient. Inquiry under what Act,
for which violation ? 1s it for acquiring
property in switzerland ?

Sir, when an Indian is found to have
acquired a property, immovable property,
in a foreign country, nothing much is re-
quired to be done. Prosscution can be
launched. He can be directed to seli that
property and bring the money to India
But nothing is being done. This Govern-
ment—we say it is Government inaction.
when it acts, there is mai-function.ng, This
is a Government with a smallest ‘g’ possi-
ble, is today ruling over miliions of peo-
ple in this country. Sir, What about the
Swiss accounts 7 All the money that is in
the Swiss Ban's must neces<a~'y be deposi-
ted be in violation of the foreign exchange
laws. Nobody has said it. The Govern-
ment has not said till today whether a sin-
gle account has been opened in Switzer-
land by any Indian with the permission of
the Reserve Bank of India. Have you
approached the Swiss Bank 7 We read in
the papers that a team has gone under
great ceremony and publicity. The RBI
team bhas gone there. It has come back.
Now, what has happened ? What have
you told the people of this country ? What
did they go for ! What is the result of
that visit ? Obviously, the estensible pur-
pose of this visit of this RBI team must
had been to find out whether there have
been violations of FERA; ostensibly it
must bave been to find out how the pro-
perty was acquired there ? But no action
seems to be taken. No follow-up action
is there. No report is forthcoming. The
people are not taken into confidence. I
know so far as this Directorate is concer-
ned, they are a very competent people. If
they are given a free hand, I am sure,
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most of the culprits in this country will
be found out end brought to book, But,
they are pressurised and threatened...
(Interruptions) One example is Mr. Bhure
Lal and another is Mr. Pandey. If these
officers and authorities were allowed a free
band without being pressurised or threate-
ned. I am sure, all cases of violation of
FERA would have been found out. We
saw in the newspapsars that there are alle-
gations of violation of FERA against the
TATA House, aga nst the Thapar, against
the Kirloskar and against the Birlas...
(Interruptions) against the Bata’s. What
has happened to them ? Nothing seems to
by moving. so far as this Goiernment is
concerned, All the big people who are sup-
posed to be in the net, who should be
prosecuted, whn should be found out
and their guiit should be established
everything comes out in the papers—no
action is being taken against them. There-
fore, it cannot but be that chere is a close
nexus with the slowness of the speed, if
any, in the matter of investigation against
these higher peop'e and bigger fishes.
Well, you go on trying to show that so
much money has been realised out of cus-
toms, raids and so on and so forth, That
is good, Carry on that process. Nobody
is objecting. But what about the big
fishes ? How many of them have been
made to pay for the crimes they have
commitied ?

Today, our balance of payments posit-
jon is in a very critical condition The
total trade gaps in the last two years is to
the extcnt of Rs. 16259 crores. There is a
stagnation in remittances for foreign
countries. There is a drop in our foreign
currency assets by Rs. 1283.5 crores bet-
weea end of March and September 18 this
yaar. In the six month time, the fall in
SDR terms was Rs. 928,88 millions as on
4th September. The debt services ratio of
foreign loans has reached dangerous level
of 26 per cent. But when we have money
outside, when there are people who are
playing with the lives of the common peo-
ple of this country, a handful of people
there is supposed to be a Government in
this country, although completely Nikammi
Sarkar...(Interruptions)

Therefore, Sir, nothings is happening.
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I charge that this Goverament is encourag-
ing these people, is giving protection to
the high-ups, the big fishes, in this country,
(Interruptions) That is why, hon. Speaker
said that it was necessary that this House
should discuss this very important quest-
ion. Why does nothing move in this coun-
try 2 Why is an important law like the
FERA not implemented in this country ?
They may value their friendship, but the
people will never accept this short of
friendship which the ruling Party has with
big fishes in this country and they shall
give their verdict, Today there has been
one of the massive rallies that Delhi has
ever witnessed, The common people, the
working people, have come to express their
verdict against this inactive Government,
against this anti-people Government. They
have demanded fresh elections,

(Interruptions)

I find, very pertinently, the Mipister
for Industry is there. The Minister for
Industry, I find, is always overruled, In
all matters he is being overruled by the
Cabinet. He is now specialising in closing
industries, and we have Ministers of Fin-
ance who are closing all inquiries against
all these high-ups in the industry and so
on and so forth

Therefore. Sir, we demand that this
Government must ecither govern or get
out, and the soconer they get out, the
better is for the people of this country.

MR. DEPUTY SPEAKER : Hon,
Minsster.

SHRI SOMNATH CHATTERIJEE:
That is all ! Theo you could have given
me more time,

MR. DEPUTY SPEAKER : You took
about half an hour. Two bhours are allot-
ted for this.

SHRI B, K. GADHVI : Mr. Deputy
Speaker, Sir, I have heard the Members
from the Opposition with rapt attention...

(Interruptions)

MR. DEPUTY SPEAKER : I have
already called the Minister.

If you had given me the name, I would
have called,

SHRI B. K. GADHVI : I was parti-
cularly amused to listen to the speech...

SHRI S, JAIPAL REDDY : I have
something new to say.

MR, DEPUTY SPEAKER : Tomorrow
you can say,

SHRI B.K. GADHVI : I was parti-
cularly amused to listen to the speech by
Mr, Somnath Chatterjiee...

SHRI S. JAIPAL REDDY : Sir, I am
given to understand that the House will
adjourn at 6.30 p.m.,.

Mr. DEPUTY SPEAKER : Not at
6.30. P.M.

DR. DATTA SAMANT (Bombay
South Central) : My Half-an-Hour Dis-
cussion is there.

PROF. MADHU DANDAVATE :
They belong to the largest Opposition
Party the House, They should be allowed
to speak,

(Interruptions)

MR. DEPUTY-SPEAKER : They had
not given their names at that ttme. What
can I do ? Now they are demanding.

SHRI B.K- GADHVI : I have already
started,

MR. DEPUTY-SPEAKER : The Mini-
ster may carry on.

SHRI B.K. GADHVI : I was amused
to listen to the speech of Mr. Somnath
Chatterjee, He wishes that this Govern-
ment should go... (Interruptions)

MR. DEPUTY SPEAKER :
They had not given their names.

Order

How can I call them now ? The Mini-
ster is already on his legs.

SHRI S. JAIPAL REDDY : Ona
point of order.
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SHRI B K, GADHVI : If wishes were
horses, beggars would ride over them..,
(Interruptions)

MR. DEPUTY SPEAKER : Mr. Jaipal
Reddy, what is your point of order.

SHRI S. JAIPAL REDDY : The
House should have been extended.

MR, DEPUTY SPEAKER : Why ex-
tension ? The House will go upto 7.00 p.m.
Already the Business Advisory Committee
has decided that. Mr, Minister, please
carry on,

Dr. DATTA SAMANT : My Half.an-
Hour Discussion is there.

MR. DEPUTY-SPEAKER : That wilil
come at 6,30,

SHRI BASUDEB ACHARIA : Please
allow him to speak. He wants to speak.

MR. DEPUTY SPEAKER : He has
not given the name. (Interruptions)

PROF, MADHU DANDAVATE : It
is a pity that the representative of the lar-
gest Opposition Party in this House does
not get apportunity to speak.

He got up and said, “'want to speak”..
(Interruptions)

MR. DEPUTY SPEAKER : When I
called Mr. Somnath Chatterjice belonging
to a group smaller than the Telugu Desam,
why did they not insist on their right at
that time ? They never said anything at
that time. Why did they not raise it at
that time when I called Mr. Somnath
Chatterjee ? Now, when the Minister is
on his legs, they are saying, “‘I want to
speak”.

PROF. MADHU DANDAVATE :
Whenever a speaker comes slightly late,
he is allowed to speak in the next
position,

(Interruptions)
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SHRI BASUDEB ACHARIA (Ban-
kura) : What about Half an Hour
Discussion ? '

MR, DEPUTY SPEAKER : We are
going to take it up.

(Interruptions)

MR. DEPUTY SPEAKER : The
Minister’s reply is there.
(Interruptions)

?ROF. MADHU DANDAVATE
(Ruapur) : Do not make a cursory reply.
You require more time.

SHRI B.K. GADHVI : I am prepared
to reply right now.
(Interruptions)

SHRI BK. GADHVI : Half ap
Hour would come after I finish my
reply.

(Interruptions)

MR. DEPUTY SPEAKER : You did
not object when I called Sompath
Chatterjec and also the Minister for

reply. Now only you are raising. What
can I do ?

DR. DATTA SAMANT : What about
Half and Hour discussion ?

MR. DEPUTY SPEAKER : Half and
Hour is coming,.

SHRI E. AYYAPU REDDY (Kur-
nool) : Has Mr, Datta Samant’s consent
been taken for changing the time of Half
an Hour ?

(Interruptions)

MR. DEPUTY SPEAKER : No, no.
It is not yet 6.30 P.M. There is one
minute more.

(Interruptions)

MR, DEPUTY.SPEAKER : We have
not fixed time as 6.30 in the agenda,
Generally you would have seen in the
agenda that if at all there is Half an
Hour and if the House is adjourning at
6.00 P.M., we fix it at 5.30 P.M. 1In this
today’s agenda, we have not mentioned
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any time. After the Minister’s reply, we
can take up Half an Hour Discussion.
Time is not fixed as 6,30 P,M, Therefore,
I cannot.

(Interruptions)

PROF. MADHU DANDAVATE : I
think, it is injustice to you, You cannot
make a cursory reply,

(Interruptions)

MR. DEPUTY-SPEAKER : If you
want, you can continue reply tomorrow.
But consensus of the House wiil be
taken,

SHRI B.K. GADHVI : That is for
the Chair to decide, I am prepared right
now to reply.

MR. DEPUTY SPEAKER : You can
continue your reply tomorrow.

SHRI BIPIN PAL DAS (Tezpur) :
Sir, since the Hon. Members have raised
number of questions, we want to hear the
Government today itself,

MR. DEPUTY-SPEAKER :
the House to decide.
(Interruptions)

It is for

SHRI BIPIN PAL DAS : Why should
they get publicity tomorrow morning ?..,
No, Sir, we want to have it today itself,

SHRI BASUDEB ACHARIA : You
cannot change your ruling.

MR. DEPUTY SPEAKER : It is not
a ruling. I have not given any ruling, I
gave only suggestion.

(Interruptions)

SHRI CHANDULAL CHANDRA-
KAR (Durg) : Why are you afraid of
reply ?

(Interruptions)

SHRI B.K. GADHVI : Itisup to
the Chair to decide.

MR. DEPUTY-SPEAKER : Please
order. I have given suggestion. Based on
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some Member’s suggestion, I passed on
the suggestion to Minister to continue his
reply tomorrow, If the House accedts.
It is not a ruling.

(Interruptions)

SHRI BIPIN PAL DAS: Why no
time has been given for Half an Hour ?

MR, DEPUTY SPEAKER : 1 want
to give one more suggestion. Half an
Hour Discussion is always meant for half
an hour before we adjourn for the same
day. Therefore, in the last half-an-hour
we used to take up the Half-an-Hour
Discussion. .. (Interruptions) ... That is not
fixed, I accept, It is a customary thing
that we follow, Within half-an-hour, we
will finish the Half-an-Hour Discussion.
If you want further to continue the
Session after 7 O’clock, you can have it
extended, I have no objection.

PROF. MADHU DANDAVATE !
So many times the reply is given the next
day, after two days and three days.

MR. DEPUTY SPEAKER : 1t is left
to the House.

(Interruptions)

SHRI SHANTARAM NAIK : The
Minister is on his legs, he should
continue. ;

(Interruptions)

MR. DEPUTY SPEAKER : Order.
please, Let the Parliamentary Affairs
Minpister say something,

SHRIMATI SHEILA DIKSHIT :
Since the Hon. Minister was on his legs
already, I submitted that you can take
the sense of the House and let him
reply,

(Interruptions)

PROF. MADHU DANDAVATE :
There is a convention that these issues
are not decided on the vote of the House.
They are by consensus. So many times
discussions arc replied to on the second
and the third days also,
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SHRI BASUDEB ACHARIA: You
bave already asked Dr. Datta Samant to
speak. He is on his legs.

(Interruptions)

SHRIMATI SHEILA DIKSHIT : We
are not trying to avoid the Half-an-Hour
Discussion. Since the Minister was on
his legs, left bim reply and we will take
up the Half-an-Hour discussion afterwards.
We can cxtend the House upto 7,30 p.m.

(Interrupiions)

MR. DEPUTY SPEAKER : First of
all I want to know whether you want to
extend the House. First we ‘have to
decide whether or not to sit after 7 O’
clock and whether you want to sit for
half-an-hour more or one hour more, you
have to devide something. If you extend
it beyond 7,30 p.m. then the Mintster can
reply. If you move that it should be
extended, then only I can extend. We
can also take up the Half-an-Hour
Dlscussion,

SOME HON, MEMBERS : Yes,
extend it beyond 7.30 p m.

SHRI BASUDEB ACHARIA : In the
Business Advisory Committee we decided
to sit upto 7 O’clock only and not beyond
7 O’ clock,

(Interruptions)

SHRIMATI SHEILA DIKSHIT : In
the Business Advisory Committee- it was
decided that it should be extended as the

situation demands:
(Interruptions)

SHRI INDRAIJIT GUPTA : Letus
take up the reply of the Minister after the
Half an-Hour discussion is over,

(Interruptions)

SHRI ARIF MOHAMMED KHAN :
You take the sense of the House after the
Half-an-Hour discussion is over.

MR. DEPUTY SPEAKER : First [
want to know whether the Parliamentary
Affairs Minister wants to extend the
House. If she is moving, let the -House
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decide and then T will conmtinue. Before
that, | cannot,

18.35 hrs.

MOTION RE EXTENSION OF TIME
OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT) : I want to move a motion. Since
the Hon. Minister was on his legs......
(Interruprions),..1 beg to -move :

““That the sitting of the House be
extended upto 7.30 p.m, or even
beyond till the Half-an-Hour
discussion is over.”

PROF. MADHU DANDAVATE : At

6.30 p.m. Dr. Datta Samant was called,
(Interruptions)

SHRI ARIF MOHAMMED KHAN :
The Minister .has already yielded to Dr.
Datta Samant and got into his seat,

MR. DEPUTY SPEAKER : 1 want
to know whether it is the sense of the
House to accept the suggestion made by
the Minister. (Interruptions), A\l right,
I will put it to the House.

Let the lobbies be cleared... Now the
lobbies have been cleared.

SHRI E AYYAPU REDDY : Sir, I
rise on a point of order.

MR. DEPUTY SPEAKER : What is
your point of order ?

SHRI E. AYYAPU REDDY: S8ir,
the Business Advisory Committee has

decided that the House will sit upto 7
p.m. (Interruptions)

MR. DEPUTY SPEAKER : This is
no point of order. Already the lobbies
have been cleared, I -will now put .it to
the vote of the Hovse. The questiontis ;



